YR Red 9%
Tuer faum
EL|
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YR o1d dp, I97s 9 &l & forw Hiasie Rfaers @ vm) smhfd sarg - 99s o
dP & T Haq B FHolRIdT BT @ GI1&IT maford s34 & fore fAfaer

2. fAfder & HrT-| H 9% &1 Afder gwda, fRAfagmedl &1 wafi gz, Afagreal )
Sifeie 2, afe ®1E g, 2firer i 3k 39 T form1is & wie fopan s, forg R -
| d6 & prAferg Ha, HRard Rold §, s &1 SHoireddr srsiifee” forar gim|

3. FAfaeT & Y-l ¥ ®13 < 81 g, Sfcdh dhad Mfdaidbdl & Jod Sielt (AT &1 o)
BT 3R 38 Uep 31T fermeros H T fovar Sme, o/ iR “HIT-11 - S & Ppraferd e,
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YR f¥ed db/Reserve Bank of India

TUeT fAUTT/Estate Department
aa/Chennai

P & Y1 PTGy URIR B SHol aET URIET raiford $:+ & fore fAfaer

Tender for Conducting Energy Audit in Bank's Office Building,

Reserve Bank of India, Chennai.

PART- |

fAfaaTeal &1 9 /Name of the Tenderer

Udl/ Address

fAfaar gd w1 @t sifaw feqie

Last date of submission of Tender

14:00 Hrs. of August 08, 2025

fAfdar gieq @t faie

Date of opening of the Tender

15:00 Hrs. of August 08, 2025

QT / Venue

geT fAUNT, HRr Roid §, HRdr Roid s

Estate Department, RBI, Chennai
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Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

Section |

fAfaegr w1/ Form of Tender

&ﬁﬁﬁm/ The Regional Director

lﬂﬁﬁﬁﬁé%/ Reserve Bank of India

Juar ﬁ"H’I”T, tﬁ'é?@ﬁm-m,/ Estate Department, Fort Glacis-16,
oISl FTeet, TR STaY TJAT 40/ Rajaji Salai, P.B.No 40

T3 600 001/ Chennai-600 001

HEIeT/ Dear Sir,

T 9% Uard 910 H fafAféte sl @ deferg fafdeml, s, feameat ok arnsft &t s
DT S FR SR It J9- § faffiee sri-wia Sua Td Sigax au Afder & gHifdd sx-ara
Jael 3uferd SMeR U &R, # / 9 TdgdRT 3ad 70 § fafAfde wg & iR, e ot
TS AEel B Sgge H Ifciad af W FAfaer # 3T U HR & siaffadl, Hfaaeri & fou
ORIy Srexl, WfaaeR! & WM SR It faviy =rdl, =t AEnsit &t srgdt ud fAfaer &
vt § fafad 0 o fou e fafadrl, fEome, s ok Srer e 3ik ammsff &t St 3R
2% ford Iuast BRI Tt AR & i quT = v A § U RMdf & SUR gl ab d
AL &, I 7oA # fafAfde wrf & e s &1 uxare @ g/ 3@d 7 |

Having examined the specifications, drawings, designs and schedule of quantities
relating to the works specified in memorandum hereinafter set out and having visited
and examined the site of the works specified in the said memorandum having acquired
the requisite information relating thereto as affecting the tender, we hereby offer to
supply and execute the works specified in the said memorandum, within the time
specified in the time memorandum, at the rates mentioned in the attached schedule
of quantities and in all respects with the specifications, designs, drawings and
instructions in writing referred to in conditions of tender, the Articles of ‘Agreement,
Special Conditions, Schedule of Quantities and conditions of Contract and with such
materials as are provided for by us, and in all other respects in accordance with such
conditions so far as they may be applicable.

MEMORANDUM
o7 B RIS bescriotion of d% & T BT GRIR &1 SHoll vl
(@) Workgsc”p 0N O wdterr SR B ¥ e Aifder
Tender for Conducting Energy Audit of




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

Bank’s Main Office Building, Chennai

(b) Gﬁmﬁﬂ”c"oi's(fﬁs“mate‘j Rs.2.20 lakh (Inclusive of GST)

Rs.4,400/- ) to be submitted by each bidder.
However, Micro and Small Enterprises (MSES)
are exempted from submission of Earnest
Money Deposit (EMD) amount at the time of
tendering subject to submission of Udyam
Registration  certificate (Udyog Aadhar
Memorandum). However, they shall submit
EMD in case the work is awarded to them.

(c) | 9YMI/ Earnest money deposit

IS Tl & 7 WAT 12 &b 3HIER
(d) YIA STUPR/ Terms of | As per item no.12 of commercial
payment conditions.

B QRT B BT AT IHA/ | BT AT & 10 d & 9 06 I / 06 weeks

®) Time allowed for completion | from the 10th day of work order.

(e) foer & wer it srafiy Period 3ifqy fod- e T/ Final Bill- 1 month

for settlement of Bill

1. ga 399 o 9eHd g fo fAfder Wiaw &t fgaie ¥ gaRt [faar 9o feHl 0@ 9@ & fag
WHR B & T 98 g1 3R J4cT 1 I8 3fafd 6 SR gAR a1d fafad STo™i Jgdfd & a1g
CARRC RGN

We also agree that our tender will remain valid for acceptance by the Bank for
90 days from the date of opening of the tender and this period of validity can be
extended for such period as may be mutually agreed between the Bank and us in
writing.
2. Tfde ©WioR g9 )R H/84 g8l dav Ifder & Iad dl & HaeH! Td e o
PR SR IUPT YT B o [0 T I9H I I3+ R Wil &1 faRad & Widfa dfgd 3ad =l
 qfOfd ST STHT MR STe[d fobd S SR 3HTUh ITRIEIBTRAT, FHAGTRIG! I1 AT Bl 3fa1 B
& U HgHd §/8 |

Should this Tender be accepted, I/we hereby agree to abide by and fulfill all the
Terms and Conditions of the Tender and in default thereof, to forfeit and pay to you or
your successors, or assignees or nominees such sums of money as are stipulated in
the conditions contained in the tender together with the written acceptance of the
Contract The list showing the particulars and the names of manufacturers of specified
item are enclosed.

3, % /8Y U8 §1d 9USId & [P 3P U foT s HRuT gate g+t a1 faesdt fAfder &) wWier
A AT SRAHR HA BT HAGR JRA&d g1 T B 37,670/~ R ST oA AR & &4 H

4

Estate Dept.
Chennai




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

YRG Rold b & UT ST Bt ¢ o R o018 sTel 37 el 8111 afe g9 Jfud fpe U o aR
Jfaer & fefed R & SR d X8 § ol 849 39 91d 9 UgHd ¢ [ IR Reld d& gR1 39
R0FRT DI S R e S|

I/'We understand that you reserve the right to accept or reject any or all the tender
either in full or in part without assigning any reason therefor. We have deposited a sum
of ¥4,400/- as earnest money with the Reserve Bank of India, which amount is not to
bear any interest. Should we fail to execute the Contract when called upon to do so,
we do hereby agree that this sum shall be forfeited by us to the Reserve Bank of India.

The details of our bankers are

Sr. Name of Bank Branch and its Name of the contact | Telephone
No. complete address person and FAX
number
1 2 3 4 5

Name of the partner of the firm authorized to sign

(or)

Name of person having power of Attorney to sign the contract. (Certified true copy
of the Power of Attorney should be attached.)

Yours faithfully

Signature of Contractor




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

(Signatures and addresses of withesses)




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

Section |l
Articles of Agreement
PR DI I

ARTICLES OF AGREEMENT made the day of 2025 between

the Reserve Bank of India, (hereinafter called “The Bank”) on the one part and

(hereinafter called “the Contractor”) on the other part.

g BRR Th 3R YR Rord 39 (R 39% a1 "S5 el T1 8) 3R g8l 3R
(S 3% a1 TfagTHR 8T T §) & &

2025 H! fbar T |

WHEREAS the Employer is desirous of conducting “Energy Audit in Bank's Office
Building, Reserve Bank of India, Chennai” and has caused specifications and
Schedule of Quantities describing the works to be done which have been signed by or

on behalf of the parties hereto

et e dd &1 wriad SfeeTT, YR Rerd d, 99, §& &1 SHoll axam R &1 B HRam
¥ o Sego & U1 fpu oI arat 1 &Y <2 3iR rf &1 9uia = aret fafRdeT iR Ammait
B ST BT R fpa B R IR S wiféat 3 a1 37t 3R Y gxier fpy U |

AND WHEREAS the said specifications, the Schedule of Quantities and drawings
have been signed by or on behalf of the parties hereto.

3R Safds BRI BT JUH B a1l fAMGIFT SR ATEAISH BT ST W $HD ULHRI GRT U@l
3! SR F FHAER YT

AND WHEREAS the Contractor has agreed to execute upon the subject to the
conditions set forth herein and to the conditions set forth in the Special Conditions and
in the Schedule of Quantities and Conditions of Contract (all of which are collectively
hereinafter referred to as “the said Conditions”) the works shown upon the said
drawings and/or described in the said specification and included in the Schedule of
Quantities at the respective rates therein set forth amounting to the sum as therein
arrived at or such other sum as shall become payable thereunder(hereinafter referred

to as ‘the said Contract Amount’)

Estate Dept.
Chennai




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

3R Safes Tfaarer 2rdf & 31ef o gl fFad waf ok fadiy 2l # fuffa wraf ok
HTH DI AT B ST IR TfdeT Bt ) fore 39 a1 MRS T J " aUTHid od "
HET S (F SIER HH B Iad S8 HR/AT Iad fafex & aftfd g 3R & & am
BT I & Wit & R ST FefiRa el @) wR o & 7 ot Iy R a1 A
31 3T AR W) 3 d1e 38" TUTH YT TfIT M "HeT S (BT R & forg Tgad

gl

NOW IT IS HEREBY AGREED AS FOLLOWS:

TAgaRT 3« AR gafd g5 &-:

1.

In consideration of said Contract Amount to be paid at the times and in the manner
set forth in the said conditions, the Contractor shall upon and subject to the said
Conditions execute and complete the work shown upon the said Drawings and
described in the said Drawings and described in the said Specifications and the

Schedule of Quantities.

TfaeeR quresid Idl # Ifcaiad g SR fFad aie § quresid dfaar I &
YA B & AeToR ,durhid Tl & i fafdeml & SR fad siE iR
DHTH B AEATS D1 S | =11 T S ORI H|

The Bank shall pay the Contractor the said Contract Amount, or such other sum as
shall become payable, at the times and in the manner specified in the said

conditions.

% UfAe@R &I SR dfaer IR yar THI-IHT R g gHardl $Fd R
ARG 2rdt § fAFfdye aid § sra1 S|

The said Conditions and Appendix thereto shall be read and construed as forming
part of this agreement and the parties hereto shall respectively abide by, submit
themselves to the said Conditions and perform the agreements on their part

respectively in the said Conditions contained.

JUTHIIT Tt 3R 1y § < 1S uRRIY 39% Iy vt St 3R 39 aRR &7 few
AT STE 3R Tefd Ue 39 IR ot dUTh i Udl & el @7 3R U 3R 3
HH: TUTHIIT Tl &b Y- B BT UTe B |

Estate Dept.
Chennai



Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

. The plans, agreement and documents mentioned herein shall form the basis of this

Contract.
3 IfRad WM AR Ud SHATds 39 Hfdal o SMYRYT °cdh gl |

. This Contract is neither a fixed Lump sum Contract nor a Piece Work Contract but
is a Contract to carry out the work of conducting “Energy Audit in Bank's Office

Building, Reserve Bank of India, Chennai” for ¥ /- to be paid for

according to actual measured quantities at the rates contained in the Schedule of

Rates and Probable Quantities or as provided in the said conditions.

gg dfder 7 df wd teHgRd dfdar 8 3R 7 8 Wied & dfaar sifig a8 d% & srfaa
fafeE™, yRdtg Rord s, 99 o Bt Solf et udten & gl w1 & forw o o fAfga =
R ¥ forg ifaer § foraes! Yiram arafas st 3R T [T 31yal auTsid -/

Il & IR fhd ST g |

. The Bank reserves to itself the right of altering the Drawings and nature of the work
by adding to or omitting any items of work or having portions of the same carried
out without prejudice to this contract.

e & U 39 dfdel R ufdgd Uy STal o & &1 sl +ft 7g &t S8 oIk &
Uid 95T IS TG Sl a1 {hT T S &I A B (HbTar BT HUGR JRId ghm|

. Time shall be considered as the essence of this Contract and the contractor hereby

agrees to commence the work from tenth day of the date of issue of work order as
provided for in the said Conditions and to complete the entire work within a period
of 6 weeks from the 10" day of date of work order subject nevertheless to the
extension of time granted by the Bank.

A 39 Al &1 He@qul R ¢ R ISR TagaRT TgHd 5 T IR &1 orae
Bd gU t 98 B 311e® IR IR &1 feie ¥ gud o I qurehiid oral o Ifcaiad farg T
TR St ot 18 H B, FTH LE B ST 3R ISP 91¢ $1 M P aR@ F 104 fa7 9
6 TWITE D1 af & Waw RT S0 S|

. All payments by the Bank under this Contract will be made only at Chennai.

2 Ufqar & sl Faredt g1 Gt Yirae drad o | fopy SIma |

Estate Dept.
Chennai




Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

9. .All disputes arising out of or in any way connected with this agreement shall be
deemed to have arisen at Chennai and only Courts in Chennai shall have
jurisdiction to determine the same.

T FRR & dgd 1 359 IS forddt i HRU1 ¥ I faare o9 & I fadrg w9 S $iR
TP ueH BT SR o2 # g fRyd =rarerdl &1 iRk anfieR g

10.The Contractor / Agency shall be solely responsible for full compliance with the
provisions of “the Sexual Harassment of women at work place (Prevention,
Prohibition and Redressal) Act, 2013”, In case of any complaint of sexual
harassment against its employee within the premises of the Bank, the complaint
will be filed before the Internal Complaints Committee constituted by the Contractor
/ Agency and the Contractor / Agency shall ensure appropriate action under the
said Act in respect to the complaint. Any complaint of sexual harassment from any
aggrieved employee of the contractor against any employee of the Bank shall be
taken cognizance of by the Regional Complaints Committee constituted by the
Bank.
HfIeTerR/aci HrwE R Afgarst &1 3 Iaite) Jwym, vy 3R fHarur (sifefyay,
" 201334TAFTH ("3 Trae o1 quf SrguTe B9 & o T e SieR 8171 HRd Rerd
d%) o FEfag (& TR F iR 3 FHIR & s a9 Iadts ot fadt of Rrera
& Ad § Rirad dfdeer/ae gR1 1fed Rierd afifa & gwe arR B Sl
HfaemR/us Iad Riemd & day T ffaw & siarid Igfud dRaR gHEd S|
TfderdR & fa NfSd FHIR! gRT b & fPT HHART &b A BT T8 A IS B
fordlt ot RrepTad o1 U o gRT 1S d &g Risbraa afffa gRT foram smem|

11.The contractor shall be responsible for any monetary compensation that may need
to be paid in case the incident involves the employees of the contractor, for
instance any monetary relief to Bank’s employee, if sexual violence by the
Employee of the contractor is proved. The contractor shall be responsible for
educating its employees about prevention of sexual harassment at work place and
related issues. The Contractor shall employ its labour in sufficient numbers to

maintain the required rate of progress and of quality to ensure workmanship of the

10
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Tender for Conducting Energy Audit in Bank's Office Building, Reserve Bank of India, Chennai.

degree specified in the Contract and to the satisfaction of the RBI. The Contractor
shall not employ in connection with Works any person who has not completed

eighteen years of age.

fe ge1 H HiIaTeR &1 Big HHAR] WA a1 8 df 39 RUfd war &1 ol ff i
gfagfd & forg TfagreR STRald 81T, 32TERUI & o o & farsht et &t o} o areft
Afge Aed afe IfaereR F FHIR gR1 O fear Rig 81 ol 81 srRivd R I IdiieT
BT AU 3R 37 Y& T IR {0 HHaTdl o) Riferd o ot iR} dfdgrer ot
gt faer & fafAfdy fbu MU ouR &1 @t sravae A B TN A IR HRIRY B
TG 1 AT R & ol gl T & 4Dl & H1H IR [ | AfdeaR o1 & day
H 3{6RE I8 U HH & fohdl fad B HIH TR Tg] [T |

12.All the workers or employees deployed by the contractor shall consider the
employees of contractor and RESERVE BANK OF INDIA shall not have any liability
what so ever in nature in regard to such workers / employees. The Contractor shall
pay to labour employed by him directly wages not less than fair wages as per
Minimum Wages Act. Fair Wage means wages, which shall include wages for
weekly day of rest and other allowances whether for time or piece work, after taking
into consideration prevailing market rates for similar employment in the
neighborhood but shall not be less than the minimum rates of wages fixed under
the payment of Minimum Wages Act.
HfAEIeR gRI &9 W Y T¢ G 4t a1 sraRt Idfdeer & FHart am ongt $ik
T ot /araial & ey & URdrg Rord 9 W [t ff yor 3t yopfa @1 rderd
g1 ghft | WAQIHR 3D GRT HTH WR T Y HiHeh! o1 WY g Aeigt BT YT BT S
o =g Teigd SffaH & U o I Teigsd ¥ HH 81 s | I Aeigs! &1 o § I8
AoTgs! forH ATIfe s A & fad & forg Aoigst SfiR 0T 314a1 S & U & forg 31
Ul =M BT 1 8 Ul SUTY U ST ¥ T 81 ASHIR & ol aiferd STeiR & & SR IR
3T S Qfe T vt Ay Aeigel ififom & efarid fuffea aergdt @ &0 =8t gl

13. The Contractor shall in respect of labour employed by him or his sub-contractor
comply with or cause to be complied with the Bidder Labour Regulation in regard

to all matters provided therein. The contractor shall comply with the provisions of

11
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the payment of Wages Act, 1936, Minimum Wages Act, 1948, Employers Liability
Act, 1938. Workmen’s Compensation Act, 1923, Industrial Disputes Act, 1947,
Maternity Benefit Act, 1970, Sexual Harassment of Women at work place
(Prevention, Prohibition and Redressal) Act, 2013, or any modification thereof or
anyother law relating thereto and rules made there under from time to time. The
Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA
against
HfaaTPR IHb RT A1 IYD JU-HAGTHR gRT BMH R T T HiFd] & ddy § dicitard
o fafams & Icafed Tt amal & Gy # Ut B SfdereR Aeigy Sifdfem,
1936, gAdH Holgdl fAFTH, 1948, Faigar qiid sifdf g, | 1938HHBR UfddR
ffray, 19233 faare sifdfam, | 194741d@ @y sifdfFam, | 1970%RfRa R
afgarsit &1 9 Iadte) JAwum, vy iR fFHarur (siffam, 201331 I9H fru MU farsdt
PR & TN 1 3T Feferd 30 ST SR HI-JHY R §91E 7Y g &1 uree S|
IfaeeR g & ey & YR o do & ger & S dame $iR I¥ ary [

i) Any claim arising out of third party loss / damage to life or property caused

by / during execution of the work.

gﬁ%ﬁw@@weﬁwﬁﬁﬁ%wﬁmmaﬁﬂw
S qrdl
i) Any claim arising out of loss / damage to the workmen engaged by the

contractor during execution of the work.
& & e & ERE AR gRT &1 W MY T SRR & HRU §U

JHar/&fd ¥ I gral
iii) Any claim due to non-compliance of applicable PF / Labour laws, ESI.

regulations etc.

%W/‘Hﬂ ST Sugens e enfe o1 srureH 7 fPY 91 & SR I
HE)|

The contractor shall take Workmen Compensation Policy with Reserve Bank of India

as the first name, at their cost, before commencement of the work.

TfaereR o1 T B § U8 Ugdl Uil & U # HRAF Roid d & 71 R it anawge
1A FHR )3iuld HIFTR affagfd arfert, FesmR uiferdt, dast uret oar, BrR iR gifse S
3TfE (37Ot ANTT WR S|

The Contractor shall comply with the provisions of Contract Labour (Regulation &
12
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Abolition) Act, 1970. Before release of final bill, the contractor shall submit a certificate
to the effect that he has actually paid the entire dues to the labourers of all descriptions
engaged by him, for completion of this work at the rate, which is not less than the one
prescribed under the Minimum Wages Act, 1949 and has complied with the provisions

of CLRA Act with regard to providing the essential amenities to the Contract

Labour.faeTeR dfaer sm) fafaws sk e (i 1970 &1 Ut & | 3ifad faa &1
YA 6T S ¥ 4 WiaaidR 9 SRR 6T YA URgd ST 6 399 B Bl IR B &
fore 39 GRT S TR T T I HTHRY B arad & Tt <8 &7 Y= o= fear g iR 39
YT &Y &R AdH Horgt AT 1949 & Sfavia Rufid o= @ 0 61 § oIk e W &g
T4 4] & o STa=ge AU Iuds Hram H ARy SIH & Waer &1 Sfara
fear gl

The Contractor shall provide a complete and updated list of its employees who are deployed

within the Bank’s premises.

TfIETrR o IRIR T HTH TR AT 1T 3T HHART D1 GEF 3R ST el ST HRaTe |

14. That the several parts of this Contract have been read by the Contractor and fully

understood by the Contractor.

f 9 dfaar & faftd yrl &1 dfdereR gRT ug ok I dRe ¥ woe feran ]

If the contractor is a Partnership or an IN WITNESS WHEREOF The Bank and the

Individual Contractor have set their respective hands to
these presents and two duplicate hereof the

day and year first hereinabove written.

If the contractor is a Company IN WITNESS WHEREOF The Bank has set its
hand to these presents through its duly
authorized official and the Contractor has
caused its common seal to be affixed
hereunto and the said two duplicate/has
caused these presents and the said two
duplicates hereof to be executed on its behalf,

13
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the day and year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

S (Name and designation)
.................................. in the presence of
1)
Address
2)
Address
Witnesses

SIGNED AND DELIVERED BY If the partis a partnership firm or any individual

M/s by should be signed by all or on behalf of all the
the hand of partners.

Shrie

1) e

...Address

If the Contractor signs under its common Seal
14
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Witnesses

THE COMMON SEAL OF

Was hereunto affixed pursuant to

the resolutions passed

By its Board of Directors at the

meeting held on

the signature clause should tally with their
sealing clause in the Articles of Associations.

The Contractor is signing by the hand of power

of attorney whether a company or individual.

The Contractor is signing by the hand of power

of attorney whether a company or individual.

15
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Directors who have signed these
presents in taken thereof in the

presence of

SIGNED AND DELIVERED BY the
Contractor by the hand Of

and duly constituted attorney.
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Commercial Conditions
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1. Sealed tenders are invited from accredited energy auditors for conducting
Energy Audit in Bank's Office Buildings at Chennai.

2. Eligibility:

The intending tenderer for energy audit should be a qualified accredited energy
auditor by Bureau of Energy Efficiency.

In support of the above, the firms should submit the letter of accreditation issued by
Bureau of Energy Efficiency.

3. Deleted.

4. Intending tenderers shall remit an amount of %4,400/- towards EMD to the Bank
Account of Reserve Bank of India Chennai on or before 15.00 hours on July 27, 2025.
The account details for NEFT transactions are as follows,

Beneficiary Name: RBI Chennai
IFSC: RBISOCNPAO1
Account No. 186003001

The bidders are advised to send the proof of remittance with transaction number
(scanned copy to estatechennai@rbi.org.in. However, Micro and Small Enterprises
(MSEs) are exempted from submission of Earnest Money Deposit (EMD) amount at the time
of tendering subject to submission of Udyam Registration certificate (Udyog Aadhar
Memorandum). However, they shall remit EMD in case the work is awarded to them. EMD
submitted by the unsuccessful bidders will be returned by the Bank after awarding the work to
successful bidder without any interest. EMD remitted by successful bidder will be returned by
the Bank after submission of Final report without any interest.

5. The tenders for the above work shall be submitted in separate sealed covers
addressed to The Regional Director, Reserve Bank of India, Estate Department, Fort
Glacis-16, P.B.N0.40, Rajaji Salai, Chennai -600001, so as to reach the office not
later than 14.00 hours on August 08, 2025. The envelopes shall be super-scribed
"Tender for Conducting Energy Audit in Bank’s Office Building, Reserve Bank
of India, Chennai". Tenders will be opened on the same day at 15:00 hours.

6. Tenderers are advised to use only the forms supplied by the Bank and not to
use any other forms. Incomplete tenders are liable for rejection. No terms and
conditions or any other information/ enclosures shall be included in price bid.
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7. The tenders shall be vdid for acceptance by the Bank for a period of 90 days
from the date of opening of tender and shall be extended by such period as may
be mutually agreed to.

8. Prices: The price quoted for the work shall be firm till completion of the work and
shall include GST and other applicable taxes, cost of transportation / accommodation
etc. of the equipment’s and persons deputed.

9. This contract is a fixed lump sum contract in respect of the entire energy auditing and
to be paid for according to, at the rates contained in the schedule of rates and as provided
in the said conditions.

10. The employer reserve to itself the right of altering the items to be executed by adding
to or omitting any items without prejudice to this contract. However, the Auditor shall not
be entitled to any payment for the works done exceeding the tender quantities unless
specifically approved in writing by the Bank's engineer.

11. Completion Period: The time for completion of the entire work is six weeks from the
10th day of award of work. The site survey, data collection/measurements and draft report
shall be completed in five weeks and the final report shall be submitted within one week
thereafter.

12. Terms of pavment

The following terms of payment, subject to statutory deductions shall be applicable for
the work:
a. 80% of the quoted amount shall be paid after completion of energy audit and submission
of draft report to the Bank.
b. 20 % of the quoted amount shall be paid on submission of the final report (3 copies) to
the Bank.

13. All disputes arising out of or in way connected with this Agreement shall be deemed
to have arisen at Chennai and only courts in Chennai shall have the jurisdiction to
determine the same.

14. The Reserve Bank of India does not bind itself to accept the lowest or any tender
and reserves to itself the right to accept or reject any or all the tenders, either in
whole or in part, without assigning any reasons for doing so.

15. On receipt of intimation from the employer of the acceptance of his/ their tender,
the successful tenderer shall be bound to sign a formal contract and within fourteen
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days thereof or before commencement of the work, whichever is earlier, the successful
tenderer shall sign an agreement in accordance with the draft agreement and the
schedule of conditions but the written acceptance by the Reserve Bank of India of a
tender will constitute a binding contract between the RBI and the person so tendering,
whether such formal Agreement is or is not subsequently executed. The cost of
necessary stamp paper for execution of the agreement shall be borne by the successful
tenderer.

16. The successful tenderer shall obtain Workmen Compensation Policy (WCP) for the
laborers working at the site, in joint names with Reserve Bank of India as the first name
and the firm’s name, at their cost valid till the virtual completion of works. The policy
document and receipts for the premium paid shall be submitted to the employer before
commencement of the works.

17.1f the Auditor being an individual or a firm commits any act of insolvency or shall
be adjudged an Insolvent or being an incorporated company shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to supervision of the court and official Assignee or liquidator in
such acts of solvency or winding up, as the case may be, shall be unable within
seven days after notice of him requiring him to do so, to show to the reasonable
satisfaction of the Bank's Engineer that he is able to carry out and fulfill the contract
and to give security therefore, if so required by the Bank's Engineer. Or If the Bank's
Engineer shall clarify in writing to the employer that the Auditor.

Date: Signature of Tenderer
Place: Name and Address:

Section IV

Technical specifications
21
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1. Introduction

Reserve Bank of India is desirous of undertaking Energy audit of the Electrical /
Electromechanical installations provided in the office building at Chennai The
office building receives power supply at 11 KV from the Electricity supply authorities. In
addition, diesel generator sets of suitable capacities have been installed to meet critical
applications during power outages.

2. Objective

a. The objective of energy audit is to have Energy Performance Assessment of equipment and
utilities in the electrical sub-station, Electric power distribution network, HVAC systems, Electric
motors and drives, Fans and blowers, Water pumping systems, UPS systems, lighting
systems, Diesel generator sets etc. including study of energy consumption pattern and
management of power demand in the building.

b. Based on the above observations, to identify opportunities for energy saving and to have
recommendations for the same along with cost benefit analysis.

3. Terms & conditions

A. Eguipment /measuring instruments

i) All the equipment/instruments required for site measurements for carrying out the energy
audit will have to be arranged by the firm without any extra payment to the Bank. The firm
should have the following minimum equipment/instruments for energy audit:

Three-phase Power analyzer
Ultra sonic flow meter
Pressure gauges
Thermometers
Anemometers
Thermography camera
Harmonic Analyzer.

NoOo,~wDdDPRE

i) All testing instruments/meters shall be accompanied with valid calibration certificate.

iii) The site measurements should be recorded in the presence of Bank's personnel.

Please note that the Bank will not provide any kind of assistance in the form of men/material
and the firm will have to make their own arrangement for all assistance.
B. Work at site

The firm may visit the premises and ascertain site conditions. The work has to be carried
out in a working office building without causing inconvenience to the normal working of
the Bank. No power shut down will be provided during office hours. Power shut down
required for the work will be given on holidays and after office hours at the discretion of
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the Bank. No extra claims will be admissible later on these grounds.

The firm should deploy only qualified and experienced Engineers/Technician having
requisite licenses to carry out such works. Utmost care shall be exercised by the firm in
carrying out the work to ensure that no damage is caused to persons and properties.
The Bank will not be liable for any injury or damage to persons and any such happening
will be entirely the responsibility of the firm

Scope of Work:

A. Methodology:

Energy audit activities shall include the following:

1. Pre Audit: Meeting with Bank's technical team, Visual inspection of the site &
verification of various documents regarding energy consumption and electrical
installation.

2. Audit: Auditing and performance analysis to determine the condition of electrical
installation as detailed below.

3. Submission of Draft reportto Bank and discuss the report with Bank's
representative.

4. Submission of FEinal report to Bank after incorporating the changes as per
discussions with the Bank.

B. Equipment details

The energy audit of the electrical | electromechanical installation as detailed in
annexure-| shall be conducted. The major list of equipment is as under:

. Electricity Supply and Distribution
. Air Conditioning System

. Air Handling Units

. Split | Package Air Conditioners
UPS

. Lighting

. Kitchen Equipment's

. Water Pumps, Fire Pumps

. Lifts,

10. DG sets

11. Any other existing electrical system not mentioned above

©ONOUAWNE

C. The energy audit of the electrical installation shall cover the following
activities:

i) Building Energy Bills Analysis

Analysis of energy consumption pattern in the building with respect to peak demand,
load pattern, power factor for the last 3 years

ii) Electricity Supply and Distribution network- Distribution Transformer(s)
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Study and analysis of the utility pattern of transformer(s), checking no load loss of
the transformers, measuring all Day Efficiency for each transformer etc.

LT Distribution Panels

1. General inspection of the LT distribution panel(s) for its maintenance and working
including checking all the meters mounted on it.

2. Performing thermography for the cable termination wherever required and
analysis of the observations

3. Measurement and analysis of demand and power factor, suggestions to reduce
the demand and improve the power factor.

4. Study on Metering system and suggestion for improvement.
5. Study on V, I, KW fluctuation and profiling, V & | imbalances in the network.

6. Detailed examination of the existing energy use of the facility with break up.

7. Study and examination of use of electric energy, cost balance with break up.

8. Performance evaluation of installed capacitors to ensure deliverance of desired
output, level of losses, management of system power factor and operation of
capacitors.

1) Air Conditioning Systems
Centralized Air Conditioning System

1. Performance evaluation of existing central air conditioning system(s) in all the areas,
measurement and analysis of indoor temperatures and suggest to optimize the energy
utilization.

Chillers -

1. Measuring all the operating parameters such as water flow (If the actual flow found
to be in variation with the designed flow, the same needs to be adjusted to match
designed flow before taking observations) inlet & out water temperatures, gas suctions
& discharge pressure, Power Consumption etc. after stabilizing the parameters.

2. Calculation of operating Input KW per TR (IKW / TR) of Chiller(s) at minimum three
different available load conditions for each chiller.

3. Comparison of actual parameter with the design values, and suggestion for corrective
actions to be implemented.

Pumps-

1. Measuring all the operating parameter such as water flow, suction & discharge
head, power consumption etc.

2. Performance Evaluation of chilled water & Condenser water pumps and compare
the same with the design or generally expected efficiency of such pumps.

Cooling Towers -

1. Measurement of various parameters for cooling tower fans, water flow rate, air flow
rate, dry bulb temperature (DBT) wet bulb temperature (WBT) sump temperature,
relative humidity etc.

2. Evaluation of cooling tower performance (Range, approach, and effectiveness) and
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comparing it with designed data.

Air Handling Units

1. Measurement of airflow, Relative Humidity(RH), Supply air temperature (Tsa), Return
air temperature (Tra), Chilled Water Inlet and outlet temperature i.e. Tin, Tout through
cooling coil and energy consumption of Air Handling Units (AHUS).

2. Examination of Air Handling Units for air delivery capacity, capacity utilization,
temperature pattern, pressure drop and operational pattern with respect to time to
identify potential energy saving measures.

3. Calculation of actual tonnage of AHUs and Measurement of operating zone
temperatures under each unit. Comparison of actual parameters with the design values.

Package/ precision Air Conditioners | Split or window air conditioners

1. Evaluation of operating Coefficient of Performance (COP) of Precision and package
air Conditioner. Identification and suggestions for performance improvement
and energy saving potential.

2. Calculation of actual tonnage and comparison of actual parameters with the design
values and corrective actions.

iv) UPS

1. Measurement and analysis UPS loading, redundancy, operating efficiency, load
pattern to suggest measures for energy cost reduction, Measurement and analysis of
Harmonics as per standards.

v) Lighting

1. Examination of the - performance of existing lighting system in all the areas,
measurement of illumination levels, etc

2. To look possibilities to reduce energy use by incorporating energy efficient lighting
system.

3. Study of operating electrical parameters like voltage, current etc in the lighting circuits.
vi) Diesel generator sets

1. General Inspection of DG set.

2. The DG sets are to be tested for operational performance and parameters including
fuel consumption, power generated, Voltage, Ampere, KW, KWh, KVA should be
recorded during the audit.

vii) Kitchen equipment

1. Examination of the performance of the existing kitchen equipment, measurement of
power consumption etc to improve efficiency and optimizing power consumption.
2. To look possibilities to reduce energy use by incorporating energy efficient equipment.

viii) Fire Hydrant Pumps and Domestic Water Pumps
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1. Performance analysis of all major motors (above 10 HP) needs to be studied for
possible energy savings opportunities by the application of following items.

a. Possibility of on /off control

b. Interlocking

c. Downsizing motors etc.

D. Energy Audit Report

The report shall contain complete building information, inventory of all equipment. It
should include the log sheet data collected/measured at site, analysis of data (Log
sheet and actual measured), observations of operational performance of various
equipment, findings and recommendations for achieving energy and cost saving.

The recommended energy saving measures shall be categorized as (i) short term, (i)
medium term and (iii) long term measures for energy conservation. The report should
also include energy use indices and comparison with industry averages.

The report should provide the estimated cost, estimated savings and simple pay back
for each recommended energy saving measures in a chart. A detailed description of
each energy conservation measure and supporting calculation with energy use and
savings calculations, economic analysis and any assumptions that are made regarding
operation or equipment efficiency shall be included. The recommendations for energy
efficiency shall include the technical particulars of the equipment, life expectancy and
details of manufacturer etc.

Date:

Place: Seal & Signature of Agency

Report on

Energy Audit of Bank's Office Building, Reserve Bank of India,
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Chennai

Duration of energy audit:

Name of the energy audit agency:

Address :

Summary of Recommendations
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Remarks
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DETAILS OF EXISITING ELECTRICAL SYSTEMS

Sanctioned load: 1400 KVA
Connected load : 2550 KW approx.

Gross carpet area : 20431 Sg.m
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Gross built up area : 26242 Sg.m

Gross Air conditioned area : 19000 Sg.m

Details of major power equipment:

Capacity
Ty.pe of Voltage ratio Type of cooling
equipment (KVA)
Transformer 1 1000 KVA 11KV / 433V Air
Transformer 2 1000 KVA 11KV / 433V Air
Central AC plant data
Chilled | Condenser
c it Compressor | Compressor water water flow
Type of | Capacity 1 > v
equipment (TR) ow (LPM)
(Amps) (Amps) (LPM)
Chiller 1 254 131 160 2300 2760
Chiller 2 254 131 160 2300 2760
Chiller 3 254 131 160 2300 2760
Chilled water pumps
Flow Head Power
Type of equipment
(Cu.M / hour) (M) (KW)
Chilled water pump 1 191 35 30
Chilled water pump 2 191 35 30
Chilled water pump 3 191 35 30
Chilled water pump 4 191 35 30
Condenser water pumps
Flow Head Power
Type of equipment
(Cu.M / hour) (M) (KW)
Condenser water pump 1 289.5 25 30
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Condenser water pump 2 289.5 25 30
Condenser water pump 3 289.5 25 30
Condenser water pump 4 289.5 25 30
Cooling tower
Capacity Flow Power
Type of equipment
(TR) (M) (KW)
Cooling tower 1 400 4500
Cooling tower 2 400 4500
Cooling tower 3 400 4500
Air_handling units
Capacity Air flow Motor | Area covered
AHU .
o Location (Approx.)
' (TR) (CFM) (Kw) (Sq.M)
pHU1 | Financial 12 12000 5.5 300
gallery
AHU2 | Financial 12 3204GPM | 55 300
gallery
AHU 3 PSE Cell 39 16000 7.5 400
AHU 4 Issue 39 16000 7.5 400
AHU 5 CVPS 1 31 21500 9.3 1000
AHU 6 CVPS 2 73 38000 9-3 KW x 2000
02 nos
AHU 7 IBD 40 16000 7.5 300
AHU 8 BO & PMC 38 18000 9.3 450
AHU 9 HRMD /RD 38 18000 9.3 900
area
AHU 10 | Banking hall 31 21500 9.3 1100
AHU 11 CES 38 18000 9.3 900
AHU 12 | DCBS, FIDD 63 34000 15 500
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AHU 13 Board room 19 12000 55 300
AHU 14 DBS 63 34000 15 600
AHU 15 | TED Record 63 34000 15 500
room
Executive
AHU 16 18 12000 55 400
lounge
AHU 17 OLDR 41 12000 55 400
Annex —
AHU 18 60 25000 11 500
Canteen
AHU 19 | Annex-ZTC 65 34000 15 600
Lifts
Lift . . No. of floors Whether V3F
Location Make Capacity controller
no. served )
provided
. i 16
1 Main office Johnson 4 Yes
passenger
. i 16
2 Main office Johnson 4 Yes
passenger
. i 16
3 Main office Johnson 4 Yes
passenger
4 Main office Johnson 1.5T 4 Yes
5 Main office Johnson 1.5T 4 Yes
. 06
6 | Annex building Kone 2 Yes
passenger
DG Sets
DG set no. Location Generator Make Capacity
1 Substation — Ground Crompton greaves 400 KVA
floor
2 Substation — Ground Stamford 320 KVA
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floor

UPS
UPS no. Location Make Capacity
1 Centralized UPS room Numeric 2 X 60KVA
2 Centralized UPS room Numeric 2 X 100KVA
Lighting load
Location Lighting load in KW
Ground floor 20 KW
First floor 38 KW
Second floor 19.5 KW
Third floor 29.5 KW
Fourth floor 9 KW
Annex building 21 KW
Periphery lighting 5.3 KW
Standalone AC units where centralized AC is not provided:
Capacity of Ex:re(;:;ed
Sl.no Location Type of AC Quantity each AC P .y
(TR) operating
hours
1 Ground floor Split AC 06 nos 1TR - 08 Hours
P 15TR
2 Ground floor Cazsé:ette 04 nos 2TR -3TR 12 Hours
3 15t floor Split AC 02 nos 2TR 12 Hours
4 1st floor Tower AC 01 no 4TR 12 hours
4 2" floor Split AC 04 nos 1TR-2TR 10 Hours
5 2" floor CaZs:tte 02 nos 2TR 04 Hours
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1.5TR -
rd i
6 3" floor Split AC 03 nos >TR 08 Hours
7 3 floor Caisgue 04nos | 2TR—3TR | 02 Hours
1.5TR -
th i
8 4" floor Split AC 09 nos >TR 02 Hours
9 4™ floor Cassette 03 nos 3TR 02 Hours
AC
10 4™ floor Tower AC 03 nos 4TR 02 Hours
11 Annex building Split AC 05 nos 12I§ B 04 Hours
12 Annex building Cangtte 06 nos 3TR 08 Hours
Standalone AC units where centralized AC is provided:
. E
Capacity of x:re(j;ed
Sl.no Location Type of AC Quantity each AC P .y
operating
(TR)
hours
. 15TR -
st
1 15t floor Split AC 15 nos TR 08 Hours
2 15t floor CaZSCette 06nos 15-2TR | 08 Hours
3 15t floor Tower AC 03 nos 4TR 08 Hours
4 15t floor Du;\tgble 02 nos 8.5TR 08 Hours
5 2"d floor Split AC 07 nos 1TR - 2TR 08 Hours
6 21 floor CaS’ASftte 05 nos 2TR 04 Hours
. 15TR -
rd
7 3 floor Split AC 22 nos TR 08 Hours
8 3" floor Cassette 03 nos 2TR 02 Hours
AC
9 Annex building Split AC 03 nos 15TR - 08 Hours
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2TR

Special equipment

S(I).n Name of the machine | Make Power rating E;(upnen(;:]egdpheoruorlz;)f
1 CVPS (02 nos) G&D 14KVA 10 Hours
2 CVPS (01 no) Delereau 4 KW 10 Hours
3 CVPS (02 nos) Toshiba 14KVA 10 Hours
4 Briquetting machine | Kusters 28 KW 10 Hours
5 Shredding machine | Kusters 14 KW 10 Hours
6 Dust catcher Powertech 5.5 KW 10 Hours
Annexure |

Performance Evaluation of Main equipment — Sample format

Central AC Plant

Chiller no:
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Sl.n | Chilled Chilled | Chilled | Suction Discharg | Capacit | Input KW/
0 water water water pressure |e y power TR
inlet outlet flow pressure
temp. temp. (TR) (KW)
(LPM)
Tin Tout
(Deg.C) (Deg.C)
Capacity of the chiller (TR) = (Tin - Tout) X water flow rate (LPM) x 60 / 3024
Efficiency of the chiller =
Air handling units
Air handling unit (AHU) no:
Sl.n | Return / Inlet Air Supply / Outlet Air Air flow Capacit | Input KW/
0 y power TR
Dry bulb | Wet Dry bulb | Wet bulb | (CFM)
temp bulb temp temp (TR) (KW)
(Deg.C) temp (Deg.C) | (Deg.C)
(Deg.C)
AHU TR = 1.699 x Air flow( CFM) x Density of Air (Kg / m3) x (Hin — Hout ) / (4.18 x
3024)
Where:
Hin — Enthalpy of inlet air at AHU (KJ / KQ)
Hout - Enthalpy of outlet air at AHU (KJ / Kg)
Density of air = 1.18 Kg / m? at standard temperature and pressure
Note: Enthalpy is to be read from psychometric chart corresponding to DB and WB
temperature.
Chilled water pumps
Chilled water pump no:
Sl. | Discharge | Suction Chilled Developed | Measured | Pump Remarks
no | pressure | pressure | water hydraulic input efficiency
flow power power
(Pdis) (Psuc)
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Kg/cm?

Kg/cm?

(LPM)

(KW)

(KW)

Developed hydraulic power (KW) = Flow (LPM) X (Pdis - Psuc) in Kg / cm?*9.81

Pump efficiency = Developed hydraulic power (KW) / Input electric power (KW)

Condenser water pumps

Condenser water pump no:

Sl. | Discharge | Suction | Condense | Developed | Measured | Pump Remarks
no | pressure pressure | r water hydraulic input efficiency
flow power power
(Pdis) (Psuc)
LPM KW KW
Kg/cm? | Kg/cm? ( ) (KW) (KW)
Developed hydraulic power (KW) = Flow (LPM) X (Pdis - Psuc) in Kg / cm?*9.81
Pump efficiency = Developed hydraulic power (KW) / Input electric power (KW)
Cooling tower
Sl.no | Water Water Water | Wet Cooling | Cooling |/KW/TR | Remark
inlet temp | outlet flow bulb tower tower S
(Tin) temp (LPM) | temp capacity | efficiency
(Deg C) (Tout) Twb (TR)
(Deg C) (Deg.C
)
Range = Tin- Tout Approach = Tout- Twb
Cooling tower efficiency = Range x 100 / (Range + approach)
Cooling tower capacity (TR) = (Tin- Tout) X water flow x 60 / 3024
Internal lighting (Floor wise)
Sl.n | Floor | Type | Calculate | Qty. | Total Total Light Measured | Light
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0 of d wattage carpet | power average efficien
fitting | per fitting area density | lightlevel |cy
covere
d LPD (LUX) (LUX/
2 LPD)
DG set
1. Run the DG set at available load
2. The initial and final reading of the diesel tank and energy meter needs to be
recorded.
Sl.no | Rating | Make | Start | Stop | Period of | Diesel Generated | Specific fuel
of DG | of DG | time |time | operation | consumed | energy consumption
set
(KVA) (Hrs) (Lts) (Kwh) (KwH / Ltr)

Reserve Bank of India
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Tender for Conducting Enerqgy Audit in Bank's Office Building,
Reserve Bank of India, Chennai

PART- Il (Price bid)

Name of the Tenderer

Address

Due Date of Submission : On or before 14:00 hrs August 08, 2025

Date of opening of
Part | of tender : 15:00 hrs on August 08, 2025
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Estate Depa

rtment

Chennai

Name of the work: Tender for Conducting Energy Audit in Bank’s Office
Building, Reserve Bank of India, Chennai

Bill of quantity

Unit rate Amount
Sl.no Description of work Quantity
(Rs.) (Rs.)
Rate for Conducting Energy Audit
and submitting 3 sets of audit report,
1 o Lumpsum
as per the scope specified in part 1 of
the tender
CGST @ (%)
SGST @ (%)
Total amount in Rupees
( )
Date :
Place: Seal & Signature of Agency
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